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ORDER

Mr. Ashok Sachdev4 , ld. Counsel appearing for majority of the applicants has

his written submissions resisting the applications for dismissal' of the ptesent

pedtion.

2. Mr. Saunitra Chatterjee, ld. Co'nsel appearing for other applicants prays for

some time to file his reply. Let the same be filed within a week with an advance copy to

the responden/s counsel.

3. Though it is submitted by the ld. counsel for the respondeirts that the

preliminary objections be disposed off before disposal of the final petition, their reply is 
'

I

on rbcord and lengthy arguments have already been addressed.

Be listed for further considerationL/orders on 06.10.2015. Lr"*-r*
(Ina Malhotra)

Memberludicial


